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GOVERNMENT OF KERALA

‘Law (Legislation-D) Department
- NOTIFICATION

No. 26848/Leg.D2/2017/Law. 12th September, 2018

Dated, Thiruvananthapuram, 27th Chingam, 1194

. : 215t Bhadra, 1940.
In pursuance of clause (3) of Article 348 of the Constitution of India,
the Governor of Kerala is pleased to authorise the publication in the

Gazetie of the following'translation_in English language of the Kerala
Sports (Amendment) Qrdinance, 2018 (47 of 2018).

By order of the Governor,

' B. G HARINDRANATH,
Law Secretary.
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[Translation in English of “2018-021 c40@ mSeandsay (egan®l)
aodasio@das”  published under the authority of the Governor.]

ORDINANCE No. 47 OF 2018

THE KERALA SPORTS (AMENDMENT)
'ORDINANCE, 2018

Promulgated by the vaernor of Kerala in the Sixty-ninth Year of the
* Republic of India. , o -

AN
~ ORDINANCE
ﬁtr'ther to amend the Kerala Sports Act, 2000.

Preambte.—WHEREAS, the Kerala Sports (Arﬁendment) Ordinance,
2018 (42 of 2018) was promulgated by the Governor of Kerala on
16th August, 2018; - :

ANp WHEREAS, a Bill to replace the said Ordinance by an Act of the

. State Legislature could not be introduced in, and passed by, the Legislative
Assembly of the State of Kerala, during its session which commenced on
the 30th day of August, 2018 and ended on the same day;

Anp WHEREAS, under sub-clause (a) of clause (2) of Article 213 of
the Constitution of India, the Kerala Sports (Amendment) Ordinance, 2018
_ (42 of 2018) will cease to operate on the _llth day of October, 2018; ~

AnD WHEREAS, difficulties will arise if the provisions of the said
- Ordinance are not kept alive; ' : '

AND WhEREAs, the Legislative Assembly of the State of Kerala is not
in session and the Governor of Kerala is satisfied that circumstances
exists which render it necessary for him to take immediate action; '

Now, THEREFORE, in, exercise of the powers conferred by clause {1) of
~ Article 213 of the Constitution of India, the Govenor of Kerala is pleased
to promulgate the following Ordinance:—

3
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1. Short title and 'commenbemem.—{l) This Ordinémce may be called |
the Kerala Sports (Amendment) Ordinance, 2018.

* (2) It shall be deemed to have come into force on the 20th day of
- August, 2018. : '

2. Act 2 of 2001 10 be temporarily amended. —During the period of
operation of this Ordinance, the Kerala Sports Act, 2000 (2.of 2001)
(hereinafter referred to as the principal Act), shall have effect subject to
- the amendments specified in sections 3 to 36. '-

3 Amendmem of section 2.—In section 2 of the principal Act,— _

 (a) clause (i) shall be omitted and clause (iA) shall be renumbered
as clause (i); o : _ '

(b) clause (ii) shall be omitted:
(c) clause (ivA) shall be omitted;

(d) in clause (viii) the words ““or Town Sports Council” shall be
omitted; : '

{e) for clause (xviiiA), the foliowing clause shall be substituted, -
namely:— e

“(xviiiA) “Slanding Committee” means the Standing Committee
- of the State Sports Council;™; . o : _
(D clavse (xxii) shall be omitted. - .
4, Amendment qf' section 3.—In section 3 of the princibal Act,—

(a) in sub-section 3)— |

{1) under the heading “Elected Members™, the existing clabse
shall be lettered as “(a)” and after clause (a) so lettered, the following
clauses shall be inserted, namely:— -

*(b) One member each from each of the District Spbns
Council, elected by the members of such District Sports Councils from
among themselves: . :
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Provided that, any person being elected as member in items (a) and
{(b) shall not continue as a member in State Sports Council on completion
of seventy vears of age. ' o

{c) One member eaeh frdm each of the University in the State
elected by the members of the General Council of such University Unions
from among the captains of the University teams;

(d) Three members elected by the members of the State
Legislative Assembly from among themselves through the method of
proportional representation by single transferable vote;

(e) One member elected by the Mayors of the Mumclpal_
Corporations of the State from among themselves;

(f) One member elected by the Presidents of the District
Panchayaxs of the State from among themselves

(g) One member clected by the Chalrpersons of the Mumclpai g
Councnls of the State from among themselves,

(h) One member elected by the Presidents of the Block -
_Panchayats of the State from among themselves.

(i) One member elected by the Pres1dents of the Grama
Panchayats of the State from among themselves.”;

. b - |

(ii) Under the heading “Members Nominated by Government”-
clauses “(a) to (g)” shall be omitted and clauses *(h} to (k)” shall be
re-numbered as “(a) to (d)";

(b) in sub-section (4), for the words figures and brackets “and
a Vice-President nominated by the Government from among the members
specified under the heading ‘Elected Members® in sub-section (3) of
section 37, the words, figure and brackets “and a Vice-President elected
by the members of the State Sports Council from among the members
-specified in items (a) and (b) under the heading “Elected Members” in
sub-section (3) in such manner as may be prescribed” shall be substituted;

. ~ (c) in sub-section (7), after the existing proviso, the following
proviso and explanation shall be inserted, namely:—
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“Provided 'ﬁurthér that the term of office of a member referred 10
in item {c) under the heading “Elected Members™ shall be one year from
the date of his election.

Explanation—A member referred to in the precedmg provise shall
not cease to be such member solely on the ground that he has
ceased to be the captain of unwers:ty team within the penod of one year
spcmﬁed in the said proviso.’ :

{d) for sub-section. (8) the followmg sub-section shall be
substituied, namely:— :

“(8) No person shall hold office as President or
_Vice- Prcsndent of the State Sports Council for a total period exceedmg ten
© years.”

5. Amendment of section 4.—In section 4 of the principal Act,—

(a) in sub-section ( 1), for the words “an officer not below the rank
of a Joint Secretary to Government”, the words “an officer not below the

-rank of a Joint Secretary to Government or the Dlrector Sports and Youth
Affalrs” shall be substituted; .

* (b} in sub section (3),—

. ~ (i) in clause (i), for the words “Admlmstratwe Board”, the
words “Staniding Committee” shall be substituted; :

(i} in clause (ii), for the words “Administrative Board”, the
words “Standing Committee™ shall be substituted;

(iii) in clause (vi), for the words “Admlmstratwe Board", the
words “Standing Committee” shall be substituted;

(¢) in sub-section (4), for the words “Adminisirative Board”, the
words “Standing Committee” shall be substituted.

6. Amendment of section 5.—In section 5 of the principal Act.—
(a) in sub-section (2)—
(i) clause (cA) and proviso shall be omitted;

(i) in clause (d), the words and symbol “Town Sports Council,
Block Sports Council” shall be omitted;
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(b) in sub-section (3), for the words “Administrative Board™, the
words “Standing Committee™ shall be substituted.

. 7. Substitution of new section for section 6.—For section 6 of the
principal Act, the following section shall be substituted, namely:— -

“6. Standing Committee of the State Sports Council—(1) The
Government shall for supervising the functions of the State Sports Council,
constitute a Standing Committee consnstmg of thc following members,
namely:—

{a) Presidcnt 'of the State Sports Council;

(b) Vice-President;

(c) Government Secretary in-charge of Sports Department;
(d) Finance Secretary (Expenditure); .

() Director of Public Instructions;

() Director, Sports and Youth Welfare;

(g) Secretary, State Sports Council;

(h) Seven members elected by the members of the State
Sports Council from among the elected members, of whom one shall be a
woman and one shall be a member representing the elected members of
the District Sports Council and one shall be an elected member from
among members representing coaches and famous sports persons.

(2) The Standing Committee shall meet at least once in a
month. ' '

(3) The Standing Committee shall supervise the 'general
functioning of the State Sports Council.

(4) The Standing Committee shail meet at such time and place
as the President of the State Sports Council decides.

(3) The quorum for meeting of the Standing Committee shall
be one-third of its total membership including an ex-officio member.”.

33 3427:2018:5-26.
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8. Amendment of section 9.—In section 9 of the principal Act,— .
(a) in sub-section (3), under the heading “Ex-officio Members™,—
(i) in clause (d), the words “and Roads™ shall be omitted;

(ii) after clause (i), the following clauses shall be inseried,
namely:-—

. “(j} The District Medical Officer (Health and Family
Welfare); . :

(k) The District Medical Officer (Ayurveda).”;

(b} Under the heading “Elected Members”, the existing clause shall
be lettered as “(a)” and afier the clause so lettered as (a), the following
proviso and clauses shall be inserted, namely:—

“Provided that any person who has been elected as per clause (a)
.~ shall not continue as a member of the District Sponts Council on completion
-of seventy years of age.;

(b) One person elected by the Chairpersons of Municipal
Council within the districts from among themselves; :

{c)} One person elected by the Presidents of Block Panchayats
" within the districts from among themselves

(d) The Village Panchayat Presidents within the district shall
elect from among themselves three persons, if the number of such Village
Panchayat Presidents are less than fifty and five persons, if it is more -
than fifty— of whom one shall be a woman and one shall be from the
Scheduled Caste or Scheduled Tnbe,", '

(c) under the heading “Nommated Members” for the existing
items (ii) to (v) under clause (a} the following item shall be substituted,
na.mely—

“(i1) one person among the recognised coaches in the
District.”;

: (d) for sub-section (4), the following sub-section and proviso shall
be substituted, namely:—
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~ substituted;
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“{4) There shail be a President and a Vice-President for every
District Sports Council elected from amonyg the mcmbers of the Council as
may be prescribed:

Provided that a member elected to the State Sports Council, from
the District Sports Council under the heading “Elected Members” as per
clause (b) of section 3 shall not be eligible to be elected as President or
Vice-President of the District Sports Council.”;

(e} for sub-section (7), the followmg, sub-section shall be substituted,

- namely:—

“(7) No person shall hold office of President or Vice-President
of the District Sports Council for a total period exceeding ten years.”.

9. Amendment of section 10.—In section 10 of the principal Act, in
clause (a) of sub-section {2), the words and symbols “Town Sports
Council, Block Sports Council,” shall be omitted.

10. Amendment of section 11.—In section 11 of the principal Act,

“(1) There shall be an Executive Committee of the District Sports
Council consisting of its President, Vice-President, Secretary and a
member to be elected to the State Council under the heading *Elected
Members’ as per clause (b} of section 3 and five members elected by the
District Sports Council from among its members—of whom one shall be a
woman.”.

11. Amendment of section 12.—In section 12 of the principal Act,
for the word “Chairman™ wherever it occurs, the word “President™ shall
be substituted. '

12. Amendment of section 13.—In section 13 of the principal Act,—

(a) in sub-section {1), for the words “and shall exercise such
powers and perform such duties as may be prescribed”, the words “and
shall supervise the functioning of the District Sports Council” shall be

(b) in sub-section (2), for the words “as the Chairman may, from
time to time delegated to him,” the words “as may be prescribed™ shall
be substituted; ' : '
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(c) after sub-section (2), the following sub-section shall be inserted,
namely:—

*(3) The Vice-President shall, in the absence of the President
‘preside over the meetings of the District Sports Council and Executive
Commitiees and shall exercise such powers and perform such duties as the
President may, from time to time, delegate to him.”.

13. Amendment of section 14.—1In section 14 of the principal Act,—

_ (4) in the proviso to sub-section (1), for the word “five” the word
“three™ shall be substituted;

(b) in sub-section (2), after clause (iii), the following clause shall be
inserted, namely:— '

“(iv) examine and cause to be audited the statements and
accounts of the Corporation- Sports Council, Municipal Sports Council and
Village Sports Council.”;

{c)} in sub-section (3}, for the word “Chairman”, the word
“President” shall be substituted.

14. ﬂmendmem of Heading of Chapter Ilff“—ln the heading of
Chapter 1V, the words and symbol “TOWN SPORTS COUNCIL,
BLOCK SPORTS COUNCIL" shall be omitted. '

15. Amendment of section 15.—In section 15 of the principal Act,—
{a) clause (c) shall be omitted;
(b) clause (d) .shall be omitted;

{c) for the words “the State Sports Council may”, the words “the
State Sports Council shall” shall be substituted. ‘

16. Amendment of section 16.—In section 16 of the principal Act,—

{(a} in s._ub-_section {1)— .

it

v
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(i) in clause (b), for the words “Commissioner of Police”, the

words “Police Officer not below the rank of Assistant Commissioner” shail
be substituted; ' . : '

(i) in clause (c), for the words and brackets “the Executive
* Engineer (Buildings and Roads)”, the words “the Executive Engineer of
the Local Self Government Institutions” shall be substituted;

(iii) after clause (h), the following clapse shall be inserted,
namely— .

“(i) The Health Officer having jurisdiction over the
Municipal Corporation area.”; ' : :

(iv) under the heading “Elected Members”, in clause (a), for |
the words “three members elected by the Councillors of Municipal
Corporation from among themselves of whom one shall be a woman” the
words and symbol “five members—elected by the Counciliors of Municipal
Corporation. from among themselves of whom at least two shall be
womgen” shall be substituted;

{(b) in sub-section (2), for the words “Members o‘f Corporation
Sports Council shall elect a Vice-President from among themselves”, the
words “The Chairman of the Municipal Corporation Educational Standing
Committee shall be the Vice-President of the Corporation Sports Council”
shall be inserted. ;

" 17. Amendment of section fS'.—ln section 18 of the principal Act,—
(a) in sub-section (1),—
(i) under the heading “Ex-officio Members”,—

(1) for clause (c), the following clause shall be substituted,
namely:— - :

“(c) the Assistant Executive Engineer, Local Self
Government Institutions, having jurisdiction over the Municipal Council
area;”; _ _ ' '
| _ (2) after clause (h), the following clause shall be inserted,
namely:— '
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_ “(1) the Health Officer having jurisd.iction over the
- Municipal Council area.”;

(ii) under the heading “Nominated Members” for
clause (c), the following clause shall be substituted, namely:—

*(c) two Physical education teachers in the
Mumc1pal area nominated by the Mumclpal Council, of whom one shall be
from college and one shall be from school.”:

(i) in clause (a), under the heading “Elected
Members” for the words and symbol “three members elected by the
Mummpal Councillors from among themselves, of whom one shall be a
woman”, the words “Five members elected by the Municipal Councillors
from among themselves of whom at least two shall be women” shall be
substituted;

_ {b) in sub section (2), for the words “The members of the
Municipal Sports Council shall elect a Vice-President from among
themselves”, the words “The Chairman of the Municipal Educational
Standing Commlttee shall be the Vice- Pre31dent of the Municipal Sports
Council™ shall be substituted. :

18. Omission of section 20. —Section 20 of the pnnmpal Act shall
be omitted. '

19. Omission of section 21. —Section 21 of the prlnc1pal Act shall
be omitted.

20. Omission ufsecaon 22.~-Section 22, of the principal Act shall
be omitted.

21. Omission of section 23,—Section 23 of the principal Act shall
be omitted. -_ .

22. Amendment of section 24.—In section 24 of the principal Act,—
(a) in sub-section (1), under the heading “Ex-officio Members™,—

(1) in clause (c), for the words “Circle Inspector the word
“Sub inspector” shall be substituted:

(i) for clause (d). the following clau_se shall be substituted,
namely:— - - '
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. “(d) The Assistant Engineer of the Local Self Government
Institutions having jurisdiction over the Grama Panchayat area;”;

{b) for sub-section (2}, the following sub-section shall be substituted,
namely:—

*(2) The Chairman of the Standing Committee for Health &
Education of the Village Panchayat shall bc the Vice-President of ihe
Village Sports Council.”. :

23. Amendment of section 27.—In the marginal heading of section 27
of the principal Act, the words “Town Sports Council” and the words and
symbol “the Town Sports Council, the Block Sports Council” in the section
shall be omitted. '

24. Amendment of section 28. ~—In sub-section (1) of section 28 of
the principal Act,— -

(i) the words “Town Sports Council, Block Sports Councﬂ’ shall
be omitted; :

(i) in the proviso, the words “the Town Sports Council” shall be
omitted. -

25. Amendment of section 29.—In sub-section (1} of section 29 of
the principal Act,— :

(i) the words and symbol “Town Sports Council, Block Sports
Council” shall be omitted. :

(ii) after the words * twice in a year”, the words “and one of it
-shall be the annual meeting” shall be substituted.

- 26. Substitution of new section for section 30.—For section 30. of
the principal Act, the following section shall be substituted, namely:—

“30. Sertlement of disputes between Councils, Sportsmen and
Sports Organisan‘ons.—(l) If a dispute arises in respect of any matter
under the provisions of this Act or rules made thereunder between iwo or
more Sports Councils or between Sports Council and Sportsman or
between two or more Sportsmen or between two or more Sporis
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Organisations or between Sports Organisation and Sportsmen of a district
or between a Sports Organisation and any Sports Council within the
district, the District Sports Council shal| have power to settle such dispute.

(2) Any person, Sports Organisation, Sports Club and Sports
Council, aggrieved by any decision taken by a District Sports Council under
this Act or the rules made thereunder may appeal to the Appellate Tribunal
within such time and in such manner as may be prescribed and the
decision, of the Appellate Tribunal thereon shall be final.”.

27. Amendment of section 3/.—In section 31 of the principal Act,—
(a) under sub-section (1A),—

. (i) in the proviso to clause (iv), for the words, figures and
symbol “twelve years or till the completion of eighty years after the date of
commencement of the Kerala Sports (Amendment) Act, 2015, the words
“a total of twelve years or till the completion of seventy years” shall be
substituted; ' '

(1) after clause (iv), the following explanation shall be inserted,
_namely:— - ,

“Explanation:—for the purpose of this section. office bearer
means;“

(i) President;

(i) Vice-Pr;:sident;

: ¢iii) General Secretéryf‘Secrctaryz’Honorary General
Secretary o other equivalent job; '

o (iv} Joint Secretary/Honorary Joint Secretary or other

equivatent job; :

(v) Treasurer/Honorary Treasurer.”;

: (iii) in clause (xvi), the words “Sports Council” shall be
omitted; : _

(iv} in clause (xx), for the words “The Secretaries of all Sports

Organisations shall be a Sportsman who had participated at least in the

State Level”, the words *“The Staie Secretaries and District Secretaries of

all Sports Organisations shall be a Sportsman who had participated at least

in the State Level and District Level” shall be substituted;

iw
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(b) in sub-section (2), for the words *Forty five”, the word “thirty”
shall be substituted; -

(¢c) sub-sections (3) and (4) shall be omitted;
(d) in sub-section (5),—

(i) for the words, figures, symbols and brackets “under
sub-section (2) or sub-section (4)”, the werds, figure, symbol and brackets,
“under sub-section (2)” shatl be substituted;

. (i) after the words, “as the case may be”, the symbol and
words, “otherwise the. refusal of the application shall be informed to the
said Sports Organisation within one month™ shall be inserted; '

() in sub-section (6), for the words “may file appeal before the
District Level Dispute Redressal Committee or. the State Dispute Redressal
Committee, respectively”, the words “may file appeal in the Appellate
Tribunal along with the fees, as may be prescribed and the decision of the
Appellate Tribunal thereon shall be final” shall be substituted;

(f) after sub-section (6), the following sub-séctions shall be inserted,
namely:— : -

“(7) The Sports clubs functioning only in the area of any
Municipal Corporation or Municipal Council or Village Panchayat may
register as a sports club with the Corporation Sports Councit or Municipal
Sports Council or Village Sports Council concerned, as the case may be.

(8) Any application for registration under sub-section (7) shall
be submitted to the Sports Council concerned in such form and in such
manner and subject to such terms and conditions as may be prescribed
along with the prescribed fee.

(9) The applications received under sub-section (8) shall be
considered by the sports council concerned and if it is satisfied that the
conditions required for such registration have been complied with such
Sports Club shall be registered or otherwise the information regarding
refusal of the application shall be intimated to the applicant.

33 3427 2018:8-26.
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(10) Any person aggrieved by a decision taken under
sub-section (9) may appeal before the District Sports Council concerned
within such time and in such manner, as may be prescribed.

" (11) The terms and conditions for registration of Sports
Organisation and the withdrawal of such registration and the procedure to
be followed by the District Sports Councit and the State Sports Council in
granting such registration and the privileges of such registered Sports
Organisations shall be such as may be prescribed.™, '

28. Amendment of section 314.—After sub-section (3) of section 31A
~ of the principal Act, the following sub-section shall be inserted, namely:—

“(4) If the recognition of any organisation. is cancelled under this
section, the State Sports Council may organise District level and State level
competitions of athletic items concerned, in consultation with the Central
Federation of such organisation in the manner as may be prescribed.”,

29, Insér_u'on of new section 31B.—Afier section 31A of the
principal Act, the following section shall be inserted, namely:—

31 B. Permission of Government Jor organizing competitiony.—
Any sports organisation other than a registered sports organisation shall
obtain prior permission of the State Government in the manner as may be
prescribed, for organizing District level and State ievel sports competitions
in the State in the sports items they represent,”. '

30. Amendment of section 32.—In sub-section (3) of section 32 of
the principal Act, for the words “District level Dispute Redressal
Committee”, the words “Appeliate Tribunal within such time and in such
manner as may be prescribed and the decision of the Appellate Tribunal
thereon shall be final™ shall be substituted.

31. Amendment of section 37.—1In section 37 of the principal Act,—

(a) in the inarginal heading, the words “Town Spoﬁs Council” shall
be omitted: ' _
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{b) in sub-section (l),lhe. words and symbols “Town Sports

Councit, Block Sports Council,” shall be omitted.

32. Amendment of section 38-—In sub-section (1) of section 38 of
the principal Act, the words and symbol “*Town Sports Council, Block
Sports Council” shall be omitted.

33. Amendment of section' 41.—In section 41 of the principal Act,
_ for _spb-sec_tion (1), the following sub-section shall be substituted, namely:—

“(1) The Government may, by notification, constitute an Appeliate
Tribunal for settling any dispute, question or any other matter and for
taking decision on appeals to be settied under this Act between,—

(a) State Sports Council and a District Sports Council;
{b) State Sports Council and a Sportsman;

(c) State Sports Council and Spors Organisations; and
(d) District Sports Councils.”. '

34. Amendment of section 42—In section 42 of the principal Act, for
the words “to be determined by the District Dispute Redressal Commitiee,
the State Dispute Redressal Committee or Appellate Tribunal”, the words:
“to be determined by the Appellate Tribunal” shatl be substituted.

35. Amendment of section 45.—In sub-section (2) of section 45 of
the principal Act,— o _
(a) in clause (b), the words and symbol “Town Sports Council,

Block Sports Council” shall be omitted;

(b) in item (e), the words and symbols “Town Sports Council,
Block Sports Council,” shail be omitted;

(c) for item (g),the following item shail be inserted, namely:—
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 “(g) powers, duties and functions of the Secretary . of State

Sports Council, Standing Committee of the State Sponts Council, Secretary

of the District Sports Councils and Executive Committee of the District
Sports Council;™, : '

36. Special Prov:'s:‘on.——Notwilhstanding anything contained.in the
principat Act, rules or regulation made thereunder or in any judgment,
decree or order of any court, on and from the date of corgmencement of
State Sports Council, District Sports Councils, Corporation Sports Councils,
Municipal Sports Councils and Village Sports Councils constituted as per
the provisions of the principal Act as amended by the Kerala Sports
(Amendment) Ordinance, 2018 (42 of 2018), the existing State Sports
Council, District Sports Councils, Corporation Sports Councils, Municipal
Sports Councils and Village Sports Councils shall be deemed to have stand
dissolved. :

37. Repeal and'saving.——(l) The Kerala Sports (Amendment)
Ordinance, 2018 (42 of 2018) is hereby repealed. '

(2) Notwithstanding such repeal, anything done or any action taken
under the principal Act as amended by the said Ordinance shall be

deemed to have been done or taken under the principal Act as amended
by this Ordinance. _ :

P. SATHASIVAM,
GOVERNOR.
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